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7[[( D.K CHAKRAvoRTv)

“PRINCIPAL BENCH
NEU DELHI. .

j REGN N . 04 9 N e dBCLSLOn. 22-8-90
'q'”gxanhaiyalal Har Kishan Das’ Shah Vs. Wdministration of oaman &

Diu & anr.

& Blu & anr.

'.Bhikﬁﬂeahééygn’ﬁékhana S Vs.Admlnlstration of Daman &

A _ -Diu & anr.
_Regn. No 0A 915/90 | N |
| ‘s.n. Vaishya ] SR _ Vs. Union of India & ors.

CORAN HDN'BLE NR. P. K KARTHA UICE CHAIRWAN(JUDL.)
"HON! BLE MR. D. K CHRKRRUORTY, NLMBLR(ADNINISTRATIVE)

FO!‘ the Applicants - - oooooo Shrl SoSoTiUEI‘i, COUHSBlo -

For-tha Respondents " edenes Shri D.K. Sinha Senior

S ' _ Standing ' Counsel.
ORDER _ o

Learned counsel of the. appllcants states that

.the applicants have received the necessary reliefs from
];the respondents and,thereforo, they -de not u1sh to‘
- :?pursuo these applicatlons. In uleu aF this, the

~ QOrlglnal Rpplications are dlsmissed as uithdraun. ‘
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